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Deuty. *egistrar is  
directed to verify the matter 
and therater put up before 
the Bench. 

lpresent : The Hon O ble Mr Justjc 
D.N.Chot•tdhury, Vic-Chajrmaz. 
The Honb1e Mr S.Biwas, 
Admn.Member. 

Perused the order dated 12.4.O2 

passèd by the learned Civil Judge, 
Senior Division,Caehar, Slichar 
sending the record to this Bench. 

Heard mr M.K.Mazurndar, learned 

counsel for the respondents. None 

present for the applicant. 
If the learned Civil Judge found 

that the suit was riot maintainable 
for want of jurisdiction it was open 
be4ee him to act as per law and 
dismIg the suit as not maintainable 
on the Iround of jurisdiction. 

Office Is accordingly directed 
to remjtt the record to the learned 

Civil Judge, Cachar, Slichar to 
I=k take appropriate steps as per la 

to avoid any further delay in the 

	

matter. 	 \ 

	

Member 	 Vice -Cha1rma 

27.2.2003 	vice-Chairman 	pg 
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Referen:6e to the kind direction of 

the Hor'ble Vice-Chairman. 

Secion 29 of the Mministrative 
Tribiinaas 7'ct, 198 reads as follows: 

S 

c?•c i ,e 

'

9(1) Every suit or other 
roceeding pending before any 
ourt 	or 	other 	authority 
mmediately before the date of 
stablishment of the Tribunal 
nder this ict, being a suit or 
roceeding the cause of action 
hereon it is based is such 
hat it would have been, if it 
ad 	arisen 	after 	such 
stablishment, within the 
urisdiction of such Tribunal, 
hail stand transferred on that 
ate to such Tribunal: 

tion 29,N.3 regarding transfer 
ing cases reads as follows: 

As only pending cases are to 
e 	transferred, 	cases 
nstituted in other courts and 
ribunals after the relevant 
ate are not to be transferred. 
hey can he dismissed by those 
ourts on ground of want of 
urisdiction." 

'sikice the learned Civil Judge, 

CacIfiar' has passed a judicial order on 

12.4.21O02 the case is placed before 

the on'hle Bench for appropriate 

directions. 

td- 18.8.2003 
	

Deputy Re  
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Central Administrative Tribunal 
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ft/Date 

eviTudge, 
senier DivtsI.1 N..2 
Cachr, $tichar. 

S:- Transfer .f rec.*ds .fT?* 17/2003 ( T,$. 51/1996). 
surinder singh $hrma y& Vs KV.s. & ars) 

Sir, 

I am di:rectd to ret the rec.tds of TA 17/0, 3 
(T.s. 51/96) Surinder $ingh 	 IcV,S,, 9. ers as per 

the H.n'ble Gurt's .rder dated 243'@3 tsr f mw of your 

and tnf.nnat, on and arspriat acien 

Veurs faithfully s  

I. 
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eu1. ;4.  A and B flies. 


